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Mducid from 20% (mm.mum) to 19% (mIni-
mum) per annum w.e.f. 2nd March, 1992. 
The Reurve Bank of India has also consti-
tuted a Committee to review the arrange-
ments for meatlng the working capital re-
quirement. 10 the SSI Sector, review the 
guide .... for the rehabilitation of Sick SSI 
Unb. Md .xamlne arIY other reIIIed mal-
ters. 

.... - ....... 1Mpect1on of Goode by 
a ..... MuIII- Nltlanal CompMy 

2811. SHRI BUOY KRISHNA ~
DIQUE: WI the MinIster of F~ be 
· ....... 10 ..... : 

. (a) whelherthegovemment hav. taken 
My decision in regard to handing over the 
...... ~ inIpection of goods Imported 
inIo the country to a swiss multi-nalianal 
CDIIIpanfi 

(b) II so. the details thereof; and 

CO)' nat. thetimebr which final decision 
II...., 10 be ..... in this regard? 

TtE MNSTER OF STATE IN TtE 
....-rAY OF FWANCE (SHRI RAMESH-. 
WAR TtfMUR):(a) 10 (c). There II nofannal 
pnJpOIII.undlrconsideralion oftheGcMrn-
ment far enpglng the servicee of any 
... IhIpmenlInspedIon IIglncy for inIpec-
110ft of", inpGrIed in1D the caunby. 

,... ... PIt ....... Freid •• PIgM • 
.. InD.T.c. ..... 

2172. 8HRI P.M. SAYEEO: WII the 
....... cI SURFACE TRANSPORT be 
..... 10 ..... : 

(a) ..... theM II any DI'"..f*Id 10 

~ r._ ""'''1(1 facility to frMdom tIQhIeIa In DTc __ i 

(b) 110, brwhattime adeclllDn Is_ 
10 be ...... In 1hiI regard; and 

. (c) If not, the re8lOl18 therefor? , . . 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). OTC 
is already providing f,.. aU rout. pa88I8 to 
all tho8e freedom fighters who are residenta 
of Deihl and are drawing fl'MClom ftghlers' 
Pln&!o". These passes are vald In all types 
of city bus services except Tourist Services, 
Palam Coach and Green LIne Services of 
OTC. 

(c) Does not ...... 11'1 view of _10 
(a) and (b) above. ' 

Importof ......... 

2873. SHRIMATI MALINI BHAT-
TACHARAYA: Wdlthe Uin ..... ofTEXTI.ES 
be pleased to state: 

(a) whather the Government haw de-
cided to Import jUlI blip from BangIadeIh: 

(b) 1110, the ,..... thaNaf; and 

(c) the likely aIIect of such lmpoIton the 
jute InduIIry? 

THE _ISTER OF STATE OF 11tE 
MINISTRY OF TEXTLES (SHRI ASHOK 
GEHlOT): (a) No. Sir. 

(b) and (c). Do not ..... 

UNCTADMlla .. 

2870&. SHRI RA8I RAY: 
SHRI SUON MAAANOI: 

WII the MInIstIr cI OOMIEACE be 
...... 10 ... : 

(I) ~ india "*~"I d In the 
~of~AD""'_"': 

.. 
. (b) I 10, the outcDIM CIff the paint die-

.... lnthe meeting:_ 
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(c) the effects of the decisions taken in 
the meeting on the developing countries like 
India and its advantages and disadvantages 
to the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a> to (c). A Statement is 
enclosed. 

STATEMENT 

The eighth Session of the United Na-
tions Conference on Trade and Develop-
ment (UNCT AD VIII> was held in Cartagena 
de Indias, Colombia from 8 to 25 February 
1992. The Indian Delegation to the Confer-
ence was led by the Minister of State tor 
Commerce. 

The Conference adopted a political 
Declaration calling for a new partnership for 
development. The Conference also adopted 
a document on 'strengthening National and 
International Action and Multilateral 
Co-oparation for a healthy, Secure and 
Equitable World Economy' outlining the 
policies on the agenda items. 

On Intematiot'!9! Trade the Conference 
called for action to halt and reverse protec-
tionism in order to bring about further liber-
alisation and expansion of world trade, to the 

. benefit of all, in particUlar the developing 
countries and to ensu;e that environment 
and trade policies wee mutually supportive, 
with a view to achieving sustainable devel-
opment It al50 called for "rengthening the 
international trading system through an early, 
balancdd comprehAnsi'l8 and successful 
outcome of the Uruguay Round of multilat-
eral trade negotiations. On Technology, the 
Conference r~,,;;;~' ti;at ~Iogy 
capability is one of the fundamental tac\vra 
~ sociat·and ecooomic ~ .. velopment, and 
therefore. iecommendad that emphasis be 
put on policies w measures that promote 

technological innovation in develaping coun-
tries, including the provision of adequate 
financial re50urces. Given the importance of 
technOlogies to the development ~, 
the Conference called upon the developed 

. countries to consider ways c1 facilitating 
technology co-operation with the daveiop-
Ing wortd. On debt, the Conference com-
mended the actions of low income countr" 
with substantial debt burdens which con-
tinue, at great cost, to service their debt and 
safeguard their credit worthiness and called 
for particular attention being paid to their 
resources needs. The Conference observed 
that the process of structural edjustment in 
developing countries needed to be ade-
quately supported and funded. The Confer-
ence stressed that substantial additional 
efforts were required to enhance both the 
quantity and quality of support for develop-
ing countries. It called upon the developed 
countries to implement the understanding 
they have made to anain the a~reed interna-
tional target of devoting 0.7 per cent of GNP 
to OOA. On services, the Conference agreed 
that all governments should be encouraged 
to support progressive multilateral liberali-
sation of market access in sectors and modes 
of supply of export interest to developing 
countries Including through the temporary 
movement of labour for the supply of serv-
ices. On commodities, the Conference in-
vited th4I Secretary General of UNCTAD to 
hold Consultations on the possibility of hold-
ing a world Conference on commodities • 
which would bring together producers, con-
Sllm~, marketing enterprises and other 
market actors with the objective of shaping a 
coher.m inlemational commodity strategy, 
which takes into account the specific pr0b-
lema c1 seIec:ted commodity seCIors. 

The Conierwrw.;.; a~ ~ good 
;.~IIIUIIgftm.nt as an essential element for . 
sustaIl1ab1e,broadlybaseddevelcpmentand 
IOUnd economic pertormance at aBdwelap-
ment levels. 
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The policy decisions taken at the Cct,,-
ference are recommendatory in nature Md 
would be followetH.lp by the CommittElQs 
created for the purpose. From our point of 
view and also of other developing countries, 
the outcome is consider~ positive. 

Export Obligation. of Multlnatlona .. 

2875. SHRI M.V.V.S. MURTHY: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether some of the multinationals 
operating in the country failed to fulfil their 
export obligations during 1990-91 and 
1991-92 so far; 

(b) if so, the details thereof; 

(c) the total net out-flow of foreign ex-
change by these companies during 1990-91 
and 1991-92 till date; 

(d) whether the Government have taken 
any action to check such loss of foreign 
exchange; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): <a) and (b). According to 
the information furnished by the Reserve 
Bank of India the following companies did 
not fulfil their export obligations: 

1. Audco India limited. 

2. Sandoz (India) Ltd. 

3. Johnsons & Johnson. 

"P. ~he Products Limited. 

5. Bay_India Uti. 

6. Union carbide Limited 

(c) to (e). Information is being collected 
and will be laid on the Table of the House. 

Resumption of Residential Land of 
Cantonment Ar .. 

2876. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of DEFENCE be 
pleased to state: 

<a) whether the Government can res-
ume the residential land in cantonment ar-
eas purchased by ex-servicemen or others 
on the expiry of old lease; 

(b) if so, the details of the procedurel 
rules prescribed in this regard; 

(c) the compensation given to the own-
ers of such land and buildings; 

(d) whether any special facilities are 
given to the ex-servicemen whose land and 
buildings are acquired; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE <SHRI S. 
KRISHNA KUMAR): (a) lands within the 
Cantonment areas are, by and large, owned 
by Defence and such lands cannot be pur-
chased by individuals, including 
;;~-Servicemen, but are merely permitted to 
be hela (;:"1 lease-holdl old grant terms with 
the occupancy f~"'t$ in resped of structures 
thereon. The GovernrMrot can resume lands 
which are held on rasumable t9nures sub-
ject to the termsof th.leaHlgr~ Purchase 
of lanct by individuals within the Cantonment 

. a.~ .. is p8,miblt,i,;ia ii~!;' !!' Ule case 01 
privately owned Iandslfree--bDld lands whici1 
are not resumable and can be acquired in 
;K;..."Ordance with the provisions of land 
qisition Ad. 


